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Shri A.B. Kulgod, Asst. Commr (AR) for respondent
CORAM:

Hon’ble Mr. M.V. Ravindran, Member (Judicial)
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FINAL ORDER NO. A/85843/2018

Per: M.V. Ravindran
This appeal is directed against Order-in-Appeal No.

PK/148/BEL/2017 dated 27.04.2017.

2. Heard both sides and perused the records.

3. The issue involved in this case is regarding eligibility to

avail CENVAT Credit of service tax paid on “Air Travel Agent
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Services” and “Business Auxiliary Services” on the basis of

invoices issued by ISD.

3. Identical issue for the earlier period of the very same
assessee was before the Tribunal in appeal No. E/85754/17. The
said appeal was allowed by final order No. A/92074/17 dated

27.12.2017.

4. I do not find any reason to deviate from such a view
already taken. Accordingly, following the view expressed by the
bench in the assessee’s own case, the impugned order is set

aside and the appeal is allowed.

(Order dictated in Court)

(M.V. Ravindran)
Member (Judicial)
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